j 1 TEM NO. MM 3 COURT NO. 3 SECTI ON X |

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A. NO....of 2012 in
Petition for Special Leave to Appeal (Civil) No.16668/2011
(From the judgnment and order dated 07/04/2011 in
No. 28580/ 2010 of The H CGH COURT OF MADRAS)
MASI NAGUDI FARMERS & LAND OANERS ASSN. Petitioner(s)
VERSUS
UNION OF I NDI A & ORS. Respondent ( s)

(Appl n(s) for directions)

Dat e: 28/06/2012 This application was nentioned today.
CORAM :
HON BLE MR JUSTICE H. L. GOKHALE
HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI
( VACATI ON BENCH)

For Petitioner(s) Ms Lalita Kaushik, Adv.

For Respondent (s) M. Shreekant N. Terdal, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Pl ace the application in the second week

of July, 2012.

(VI NOD LAKHI NA) ( SAVI TA SAI NANI)
Court Master Court Master



